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ADVISORY NO. 07/2026 – HSNS Declaration Filing Procedure

Sub: HSNS Cess -  HSNS Declaration (Addition,  Change and Disposal  of  machines) 
Filing Procedure in the CBIC Taxpayer’s portal – Regarding.

 *****
Attention is invited to The Health Security se National Security Cess (HSNS Cess) Act, 2025 

notified on 16.12.2025 and introduced with effect from 01.02.2026.
2. The HSNS Cess Application functionalities  are developed and hosted on the designated 
Portal (cbic-gst.gov.in) (hereafter referred to as the ‘Portal’) and are functional from 01.02.2026. 
3. In continuation of  the Advisory no.  04/2026,  the step-by-step procedure for filing Fresh 
Declaration for Addition of new machines/Change in machine details/ Disposal of machines in 
FORM HSNS DEC-01 on the portal with screenshots is detailed in Annexure-A.
4. The above advisory may be widely circulated to sensitize the field officers and trade.

साहिल इनामदार | Sahil Inamdar
अतिरिक्त महानिदशेक | Additional Director General,

                  प्रणाली महानिदशेालय,  चेन्नई | DG Systems, Chennai
To
1. All the Pr. Chief Commissioners/Chief Commissioners of GST Zones.
2. The Pr. DG/DG, DGGI/DGGST/DG (Audit)/DG (TPS).
3. The Commissioner, GST (Policy Wing).
4. The Commissioner, Central Excise (Policy Wing).
5. All the Pr. Commissioners/Commissioners of GST.
6. The Pr. ADG /ADGs of Systems, New Delhi/ Bengaluru / Kolkata/ Mumbai
7. The Joint Secretary, TRU 1
8. The Joint Secretary, DOR.
9. Web master, CBIC

Copy submitted to.
1. The Pr. Director General, Systems & Data Management, New Delhi ------for information
2. PS to the Member (IT) ----- for information.  
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ANNEXURE-A: STEP BY STEP PROCEDURE FOR FILING FRESH DECLARATION IN FORM HSNS DEC-01 

1. The portal for HSNS Cess is https://cbic-gst.gov.in. 
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2. Click on HSNS> HSNS CESS Login which leads to the relevant Taxpayer Login page. 
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3. Taxpayer needs to enter login credentials and click on the ‘Submit’ button after which the Taxpayer dashboard appears. 
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4. Under Menu>HSNS DECLARATION>Change/Add New Declaration. 
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5. On clicking “Change/Add New Declaration” the following page is displayed on the screen. Declaration Options are available for the 
taxpayer for selection through radio buttons.  
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6. The Taxpayer needs to select the relevant button “Change in Declaration (Section 9(2))” OR “New installation/Addition/Commencement 
of operation of any machine or process (Section 9(3))” from options as below and then click on ‘Proceed’ button. 
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7. New installation/Addition/Commencement of operation of any machine or process (Section 9(3)):  
In case the Taxpayer needs to add one or more machines, Taxpayer shall select the option namely “New 
installation/Addition/Commencement of operation of any machine or process (Section 9(3))” and then click on the “proceed” button.      
Then the following page appears. The Taxpayer needs to enter the details of Goods manufactured under table 3 i.e. Details of specified 
goods manufactured and click on the ‘Save’ button.   
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7.1. Taxpayer should click on the save button before proceeding to the next page. Then the message namely “Goods Manufactured details 
saved Successfully” appears as shown below.  
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8. NEWLY ADDED MACHINE: 

8.1.  The Newly Added Machines Details should be furnished in Table 4B as below. 

The registered person can enter the details of machines such as Make, Model no of the machines, Name of manufacturer, Machine no, Address 
of the factory or premises, Date of purchase and Electricity Consumption capacity of the machine per hour (KWH). For Machine working Status, 
taxpayer has to select Yes or No from the dropdown menu. 
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8.2. Then the Taxpayer should click on “Add Cup/Funnel” button under action column to fill further details of the machine. Then the 
following 11 columns appear to enable the taxpayer to fill details of the machine. The procedure for filling the details is the same as  done for  the 
“Initial Declaration”.  
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8.3. Once the details are entered in respect of the machines which are intended to be added in the declaration, the Taxpayer should click on 
“Save all Machine Details” button before proceeding to the next page. Then the message namely “All Machine Details Saved Successfully” 
appears as below.  
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8.4. The procedure for filling 1. Details of intimation of the machines furnished to other departments (Table 6), 2. Documents Uploaded (Table 
9) and 3. Verification (table 10) are to be followed as detailed for the “Initial Declaration”. 

8.4.1. Details of intimation of the machines furnished to other departments (Table 6) 
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8.4.2. Documents Uploaded (Table 9) 
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8.4.3. Verification (table 10) 
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8.5. Now the Taxpayer can submit the Declaration form by clicking on “Submit Application” Button. Then, a message of successful filing of 
the form along with the “Declaration Number” is displayed on the screen. Declaration Number is based on the number of Declarations filed. 
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9. CHANGE IN DECLARATION:   

In case the Taxpayer needs to amend any details submitted in the previous declaration(s), the Taxpayer shall select the option namely “Change 
in Declaration (Section 9(2))” and then click on “Proceed” button. 
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9.1. Once the ‘Proceed’ button is clicked on, the following page appears where the taxpayer cannot amend any details  of the Goods 
manufactured.  
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9.2. CHANGE IN DETAILS: On clicking “Change in details” tab, the page with table 5 appears. In case the taxpayer needs to amend machine 
details, Registration Number of the relevant machine should be selected from the dropdown menu under column 2. 
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9.3. Once the Registration Number of the machine is selected from the dropdown menu, relevant machine details submitted in a previous 
declaration get displayed. Details can be amended by clicking on ‘edit’ button (yellow in colour) under “Action” column which then changes 
into green tick. After entering/amending the details, the taxpayer needs to save the details by clicking on the Green tick.  
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9.4. The complete machine details are saved on clicking “Add to machine list” button.  
 

 

 

 

 



Page 21 of 37 

9.5. On clicking “Save Change in Details” button, all the changes entered get saved and the following page with the message “Change in 
Machine Details Saved Successfully” appears.   
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9.6. While amending the details of the existing machines, entering details in the  columns under the tabs “Intimation of machines” and 
“Disposal of packing Machines” are not applicable. Taxpayer can skip those two tabs. Once the relevant documents are uploaded and 
‘Verification’ is done, the taxpayer needs to save the details by clicking on “Save” button and can submit the application by clicking on “Submit 
Application” button. Then the following page with the message “Amendment Declaration submitted successfully” with Declaration number 
appears (Declaration number ends with the digit >1 which is based on the number of the Declarations filed). 
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10. Disposal of Packing Machines:   

For Disposal of packing machines, the taxpayer needs to click on the Declaration option namely “change in Declaration (Section 9(3))”. 

  

 

 



Page 24 of 37 

10.1. On clicking the option “Change in Declaration”, the following page appears. For Disposal of packing machines, the taxpayer can directly 
click on the “Disposal of Packing machines” tab.  
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10.2. On clicking the “Disposal of Packing machines” tab, the following page with table 7 appears. The taxpayer needs to select the machine 
registration number from the dropdown menu under the “Registration No. of Machine” column and details such as “Date of Disposal” and 
“Reason of Disposal” are to be entered. In case of more than one machine, the details can be entered by clicking on “Add New Row”.  For saving 
the entries made in respect of machines, the taxpayer needs to click on Green Tick against every machine under action column.  
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10.3. On clicking the “Save” button, all the entries made will be saved and the following page with the message “Disposal of Machine Saved 
Successfully” appears. 
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10.4. Once the relevant documents are uploaded and ‘Verification’ is done, the taxpayer needs to save the details by clicking on “Save” button 
and can submit application by clicking on “Submit Application” button. Then the following page with the message “Amendment Declaration 
submitted successfully” with Declaration number appears (Declaration number ends with the digit >1 which is based on the number of the 
Declarations filed). 
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11. View Declaration: After submitting the application, the taxpayer can view the amendment declaration by navigating to the Menu>HSNS 
DECLARATION>HSNS View Declaration. The following page appears with the details of the declarations filed so far. By clicking on the 
Declaration Number (which is hyperlinked), the taxpayer can view the relevant declaration and can also download the same by clicking on 
‘download’ button.  
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12.CHANGE IN DECLARATION: MANUAL PROCESS  

If the Taxpayer having factory with manual process intends to make  changes in Declaration, he/she needs to select the option namely “Change 

in Declaration (Section 9(2))”.   
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12.1 On clicking “Proceed” button after selecting  the option “Change in Declaration (Section 9(2))”, the following page will appear where the 

taxpayer cannot edit the details under “Goods Manufactured”.  
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12.2 On clicking “Manual Process” tab, the following page will appear with the details entered in the previous declaration and the taxpayer can 
edit/amend the details in respect of the columns wherever applicable except “Description of Process”.  
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13. New installation/Addition/Commencement of operation of any machine or process (Section 9(3)): MANUAL PROCESS 

If the Taxpayer having factory with manual process intends to Add any process  in Declaration, he/she needs to select the option namely “New 

installation/Addition/Commencement of operation of any machine or process (Section 9(3))” as below: 
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13.1  On clicking “Proceed” button after selecting  the option “New installation/Addition/Commencement of operation of any machine or 

process (Section 9(3))”, the following page will appear where the taxpayer can add the details under the column “Brand Name”.  Once it is added, 

the details will be saved on clicking  “Save” button.  
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13.2 On clicking “Manual Process” tab the following page will appear with Table 8 having columns namely Description of the Process, 

Location/Section within Factory, Nature of Packing, Weight of Specified Goods Packed(in grams), Average Daily Production Capacity and Date 

of Commencement of Process where the taxpayer has to enter the  details in all the columns. The data entered can be saved by clicking the “Save“ 

Button.  
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13.3 Once the relevant documents are uploaded and ‘Verification’ is done, the taxpayer needs to save the details by clicking on “Save” button 
and can submit the application by clicking on “Submit Application” button. Then the following page with the message “Amendment Declaration 
submitted successfully” with Declaration number appears (Declaration number ends with the digit >1 which is based on the number of the 
Declarations filed). 
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14. NOTE: 

The Taxpayer should ensure the correctness while filling the details in the declaration form, as details once filled and submitted cannot be altered 
or edited later. It is pertinent to mention here that as per Rule 11(3) of the HSNS Rules 2026, no fresh declaration shall be filed under sub-rule 
(2) of rule 9 until an order of confirmation has been passed by the proper officer in respect of the declaration filed earlier.  

In case the registered person tries to file another declaration before approval of the earlier declaration filed, the following message appears.  

 

 


